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desh are, therefore, essentially con­
cerned with meeting the cost of the 
bridge.
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Bottling: of 77

8852. DR. LAXMINARAYAN PAN- 
DEYA: Will the Minister of INDUS­
TRY be pleased to state:

(a) whether it is true that Pure 
Drinks, Delhi exerted a lot of pressure 
to help Coca Cola continue its pro­
duction on the grounds of unemploy­
ment;

(b) why did Pure Drinks plants 
refuse to bottle *77', when the product 
was developed for them;

(c) whether it is true that Pure 
Drinks not taking ‘77’, has caused a 
major setback to ‘77’ and

(d) if so. the action proposed to be 
taken by Government in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SKRIMATT ABHA MAITI): (a)
The Coca Cola Bottlers Association 
of India had represented to the Gov- 
ernment of India to allow import of 
raw-materials in favour of the Coca 
Cola Export Corporation for enabling 
them to manufacture concentrates for, 
supply to the Indian Bottling Plants 
for bottling Coca Cola and Fanta.

(b) The new beverage ‘77’ was not 
developed for pure drinks only. The 
development of this drink was an 
effort towards further indigenisation 
of the soft drinks industry in the 
country. The Modern Bakeries 
(India) Limited had offered franchise 
for the beverage ‘77’ to all the erst­
while Coca Cola, Fanta bottlers in­
cluding M/s. Pure Drinks Limited. 
However, a number of Indian Bottl­
ing Plants bottling Coca Cola, Fanta 
including M/s. Pure Drinks have not 
signed the franchise with Modern 
Bakeries (India) Limited bottling 
‘77’, and the Government is not aware 
of the reasons for the same.

(c) and (d). Since M/s. Pure 
Drinks Limited have not signed the 
franchise for bottling ‘77’ with Modern 
Bakeries India Limited, the latter 
will have to find new bottlers for 
bottling and marketing the beverage 
‘77’ .




